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MR. SPEAKER ; Now, Shri K. R.
Ganesh, you can introduce that.

12.13 s,

COMPTROLLER ~#ND AUDITOR
GENERAL'S (DUTIES. POWERS
AND CONDITIONS OF
SERVICE) BILL*

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SJRIK. R,
GANESH) : On behalf of Shri Y. B.
Chavan, { beg to rowve for leave to intro-
duce a Bill to determine the conditions of
service of the Comptroller and Auditor-
General of India and to prescribe his duties
and powers and for matters connected
therewith or incidental thereto.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill to determine the conditions of
service of the Comptroller and Auditor-
General of India and to prescribe his
duties and powers and for matters con-
nected therewith or incidental thereto.”

The motion was adopted.

SHRI K. R. GANESH : I introducet}
the Bill.

12.14 hrs,
LOKPAL AND LOKAYUKTAS BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : Sir, 1
beg to move for leave to introduce a Bill to
make provision for the appointment and
functions of certain authorities for the in-
vestigation of administrative action taken
by or on bohalf of the Government or certain
public authorities in certain cases and for
matters connectod therewith.

MR, SPEAKER : The question is :

“That leave be granted to introduce
a Bilt to make provision for the appoint-
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ment and functions of certsin authorities
for the investigation of adminmsteative
action taken by or on behalf of the
Government or certain public authorie
ties in certain cases and for matters con-
nected therewith.”

The motion was adopted.

SHRI RAM NIWAS MIRDHA :
introduce the Bill.

S, 1

MR, SPEAKER : Now the House will
take up the next item—Discussion under
Rule 193, on Sugar Policy.

12.15 hrs.

DISCUSSION RE: SUGAR POLICY

ot fagfe faw (egrd) © weam
agrax, gy @t oft ¥ 25 4§ 1971 *
o Afgy & g ¥ o FaE far
Qi@ yTa A gh 9g vem g w5 &
T aaT ¥ 1952 §gqew g "R A
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g | &0 A wrer @ af o Feam w
fma ag faell, F30 w1 w7 @ wAT AN
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T g XA W & goRe R W fawwa
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*pyblished in Gazette of India Extraordinary, Part II, Section 2, dated 11.8-1971,
tintroduced with the recommendation of the President.



